
to return herewith the Finance B ill,
1981, which was passed by the Lok
Sabha at its sitting held on the 29th
A pril, 1981, and transmitted to the 
R ajya  Sabha for its recommendations 
and to s>iaie tiiat this H om e has no re­
commendations to make to the Lok 
Sabha in regard to the said B ill.’

(ii) ‘I am directed to inform the Lok 
Sabha that the C oal M ines Labour 
W elfare Fund (Amendment) B ill, 
1980, which was passed by the Lok
Sabha at its sitting held on the 23rd
December, 1980, has been passed b y  the 
R ajya Sabha at its sitting held on the 
7th M ay, 1981, w ith the following 
amendments:— •

Enacting Formula

1. T hat at page 1, line 1, for  ihc word 
‘Thirty-first’ the word ‘ T h ir  ty-jtcon d’ 
be substituted.

Clause 1

2. T hat at page 1, line 4, for the figure 
‘ 1980’ the figure ‘ 1981’ be substituted

I am. therefore, to return herewith 
said B ill in accordance w ith  the provi­
sions of rule 128 of the Rules o f  Pro­
cedure and Conduct of Business in the 
R ajya  Sabha w ith the request that the 
concurrence o f the Lok Sabha to the 
said amendments be communicated 
to this House.”

C O A L  M IN E S  L A B O U R  W E L F A R E  
F U N D  (A M E N D M E N T ) B IL L

ASRETURNED BY  R A JYA  S ^ B IIA  WITH 
AMENDMENTS

S E C R E T A R Y  : Sir, I lay on the Table 
o f the House the Coal M ines Labour W el­
fare Fund (Amendment) B ill, 1981, which 
ha5 been returned by R ajya Sabha with 
amendments.

a s s e n t  t o  b i l l

S E d C ^ T A R Y : Sir, I  also lay on the 
T ab le  the Appropriation No, (4) B ill, 
1901, passed by the House o f  P a rlia ­
ment during the current session and 
assented to since a report was last made 
to me House on the 3rd A pril, 1981.

Undertakings, 
Bangalore (CA )

C O M M IT T E E  O F  P R IV IL E G E S

FIRST R E P O R T

S H R I H A R IN A T H A  M IS R A
(D arbhanga): I  beg to present the First 
Report ol the Com mittee o f  Privileges.

—-----  *
12.20 h r s .

C A L L IN G  A T T E N T IO N  T O  M A T T E R  
O F  U R G E N T  P U B L IC  IM P O R T A N C E

S i t u a t i o n  a r i s i n g  o u t  o f  r e p o r t e d

I.OCK-OUT B Y  PUBLIC SECTOR UNDERTAKINGS
i n  B a n g a l o r e .

wpb<jt sr<fT<r :
snarer ^

^  ihTPThrh^T fsFTTT 5F7f Sift
^ n r Trfr f«*rrai £  stprt *

? r  fa  ĉ r ^nr *f
T  : —

onraft vr ?r«5TTt srr H 
^nrr srffacr r̂t 

( iF W t farter !

P R O F . K . K . T E W A R Y  (Buxar):
I had given a priv.legc motion against 
M r. Bosu. H e had criticised the P arlia­
ment. It came out in New Delhi. ■ • ■ •

M R . S P E A K E R : I have sent you the 
information.

P R O F . K . K . T E W A R Y  : I have not 
received any inform ation. . . .

M R . S P E A K E R : Y o u  w ill get it. N o­
thing w ill go on record. *

P R O F . K . K . T E W A R Y  : **

M R . S P E A K E R : I have given my 
ruling. Nothing is going on record. *'

P R O F . K . K . T E W A R Y  : **

M R . S P E A K E R : I have told you it 4
has not been allowed. I have given 
m y ruling already that it is not admitted.

P R O F . K . K . T E W A R Y  : **

M R . S P E A K E R : N othing is going on 
record without my permission.

In  order to provide more time lor the 
M otion o f  No-Confidence on the C oun cil ^ 
o f  M inisters, i f  the House agrees, we 
m ay dispense w ith  the lunch break today.
I  hope you w ill agree to it.


